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(b) Receiver appointed by this Honble Board/Tribunal namely Shri V.P. Verma.

Advocate may kindly be discharged from their duties as receiver of the

Respondent No. I Company.

(c) The Bank account opened and operated by the receiver Shri V.P. Verma as per

directions of this Honble Board/fribunal with Union Bank of India, Kalbadevi

Bnnch, Mumbai (Account No. 317401010043141 may kindly be directed to close

and bank is directed to hand over the demand draft of the amount laying in the

said account in the name of Mansingka Industries Limited. "

4. It is futher stated that in respect of Clause (c) the outstanding balance in the

Account of the Union Bank of India shall be reverted back to Mr. Mansignka in the

event of the "Settlement" that has been arrived at between the parties.

5. Therefore, the Petition is disposed of accordingly as withdrawn. Consigned to

Records.

Dated: 30.06.2017
M,K. Shrawat

Member (Judicial
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